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INTRODUcnON 

1. the Chairman of the Committee on Papers Laid OD the Table of tbo 
House, having been authorised by the Committee to present the Report OD 
(heir behalf, present this their Fourtccnth Report. 

2. On examination of certain papers laid during the First. Second, 
Third. Fourth. Fifth. Sixth and Seventh Sessions (Sixth Lok Sabha). tho 
-Committee have come to certain conclusions in regard to delay in layina 
before Parliament the audit reports and the annual reports of the National 
-Council of Educational Research and Traimng. 

3. On 24th January. 1978. the Committee took evidence of the repre-
'sentatives of the Ministry of !Education. Social Welfare and Culture on tho 
-su,bject 

4. The Committee wish to express their thanb to the Ministry ot 
~ E  Social Welfare and Culture for furnishing information desired 
by the Committee. 

S. The Committee considered and adopted this Report at their sittinl 
'held on 2nd April. 1979. 

6. A statement giving summary of recommendations/observations of 
the Committee is appended to the Report (Appendix-D). 

NEW DELHI; 

April 4. 1979 

---------
Chaitra 14, 1901 (Saka) 

KANW AR LAL GUPTA, 

Chairman, 
Committee on Papers lAid on lhe Table. 
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REPORT 

DELAY IN LA YlNO BEFORE PARLIAMENT THE AUDIT REPORTS 
AND THE ANNUAL REPORTS OF THE NATIONAL COUNCIL OF 

EDUCATIONAL RESEARCH AND TRAINING 

The Audit Report on !be accounts of the National Council of Educa-
tional Research and Training for the year 1973-74 (both Hindi and English 
versions) were laid on the' Table of Lot Sabha on 4th April, 1977 together 
with a statement showing reasons for delay in laying the audit report. 
1.2. Rule 70(iv) of the Rules of the N.C.E.R.T., reads as under:-

"The accounts of the Council as certified by the Comptroller and 
Auditor General or any other person appointed by him in this 
behalf together with the audit report thereon shall be forwarded 
annually to the Government of India and the Government shaU 
cause the same to be laid before the Houses of Parliament." 

J .3. In the statement showing reasons for delay in laying the aforemen-
tioned audit Report, the Ministry of Education, Social Welfare and Culture 
stated: 

"'The certified accounts of the National Council of Educational 
Research and Training for the year 1973-74 and the Audit 
Report thereon in English were  received from the Accountant 
General, Central Revenues in May, 1976 and the Hindi ver-
sion in September. 1976. These documents were sent to the 
Council for supplying printed copIes. 

The printed copies both in English and Hindi received from the 
Council were sent to Lok Sabha Secretariat on 29th  January, 
1977. Because of the dissolution of the Fifth Lot Sabha the 
papers could not be laid on the Table of Lok Sabha. Tho 
Report is being placed on the Table of the Sabha." 

1.4. Noting that a very formal view had been taken in preparing tho 
I~  showing reasons for delay', further information was called, for 

from the Ministry of Education, Social Welfare and Culture on 6 May, 1977 
and that Ministry furnished the requisite information vide their communica-
tion da':ed 20th July, 1977 stating intn alia as foUows:-

ei) Stage-wise progress of audit report of National Council of Educational 
Re.fearch and training for the year 1973-74 viz due date of submission 
r;J annual accounts to audit, exact d:z:e of completion of audit and 
examination of accounts, due date for receipt of Audit Report, exact 
date lor receipt of audit report, etc. 

No due date!! had b:en prescribed for !!ubmission ot annual ae-
counts to Audit earHer. (Due dates have now been prescribed 
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vide Ministry of Education and Social Welfare letter No. H. 
11021/9/76 PU, dated 1st April, 1976 with which a copy of 
the Report of the 'Committee on papers laid on the Table' W8I 
forwarded). However, the N.C.E.R.T. was submitting tho 
annual accounts to Audit within 6 to 8 months of the closure 
at accounts of a particular financial year. 

The Annual Accounts of the Council for 1973-74 were given to tho 
Audit in the beginning of November, 1974. Audit was com-
pleted in February, 197~  The A.G.C.R. furnished the Urafl 
Audit Report to the Council in July, 1975. The Draft Audit 
Report contained 8 paras, and after correspondence the num-
ber of these paras was reduced to 4. Audit Report was finalis-
ed by the A.G.C.R. and sent to the Ministry in April, 1976. 
The Audit Report was received in the Council from the Minis. 
try for printing in May, 1976. Before, however, the report 
could be printed, a modification in the Audit Report was re-
ceived in the beginning of June, 1976. The necessary correc-
tion was carried out and the printed copies of English an" 
Hindi of the report were sent to the Ministry in July, 1976 and 
November, 1976, respectively. 

No due date had been prescribed earlier for the receipt of tho 
Audit Report though the same bas now been prescribed vide 
Government's letter menlioned earlier. 

eU) Reasons for delay, if any in stages ~  in para (i) 
~ " . ' 

Some of the paras included in the Draft Audit Report pertain to 
Regional Colleges of Education and Field Advisers' Offices 
which are scattered all over the country. The necessary infor-

~ for furnishing comments on the paras has to be col1ected 
from them and sometime when the information furnished is 
inadequate, additional information has to be collected. The 
intention is to ~  as many paras in the Draft Audit Report 
as possible and this results in some delay. 

(iii) Specific 8tepa taken to cut the delay at stages mentioned at (i) 

With a view to avoid delays in laying of the repons and accounts 
for autonomous organisations and in order to achieve some 
unifor:nity in this regard the Committee on papers laid on tho 
Table have recommended that after the close of the accounting 
year, every autonomous organisation should complete its 
accounts within a period of 3 months and make them availablo 
for auditing. Auditing of the Accounts and furnishing re!,);-' 
to audit objections and also translation and printing of reports 
eould be comp'eted within next 6 months so that the report. 
and audited accounts are laid before Parliament within 9 
months after the close of the accounting year. In consultation 
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with the A.G.C.R. the Couacil DOW proposes to implement 
recommendations of the 'Committee on papeq laid on tho 
Table' fully. It is proposed to finalise the accounts of ~ 

Council for 1976-77 by 30th June, 1977 as laid down in tho 
report and have the reports and audited accounts laid before 
Parliament within 9 months of the close of accounting year." 

1 ~  The Audit Report on the accounts of the National Council ot 
Educational Research and Training for the year 1974-75 was laid on tho 
Table of Lok Sabha on 13-6-1977. In the statement laid alongwith tho 
Audit Report for 1974-75, showing reason for dellliY the Ministry of Educa-
tion, Social Welfare and Culture explained: 

"The certified accounts of the National Coun=il of Educational 
Research and Training for the year 1974-75 and the Audit 
Report thereon in English were received from the Accountant 
General Central Revenues on 5-1-77 and the Hindi version on 
HI-3-77. These documents were sent to the Councll for 
supplying printed copies. 

The printed copies both i'Il English and Hindi have now been received 
from the Council and are placed On the Table of the Sabha." 

J .6. The Audit Report on the accounts of NCERT for the year 1975-76 
was laid on the Table of Lok Sabha on 19-12-1977. The delay statement 
which was laid alongwith the Audit Report for 1975-76, reads as under: 

"The certified accounts of the National Council of Educational 
Research and Training for the year 1975-76 and the Audit 
Report thereon in English were received from the Accountant 
General. Central Revenues in July. 1977 and the Hindi version 
·in August, 1977. These documents were sent to the Council 
for ~  printed copies. 

The printed copies both in English and Hindi have now been received 
from the Council and are being placed on the table of the 
Sabha.h 

1.7. The Annual Reports of the NCF.RT are also laid on the Table 
of the House. Rule 71 of the Rules of NCERT provides as under: 

An Annual Report of the proce:dinl!!I of the Council and of work 
undertaken ~ the year shan be preoared by the Executive 
Committee for the information of the Government of India and 
of the members of the Council. A draft of the annual reoort 
and the yearlv accounts of the Council ShlJ1 be .,lac:ed before 
the Council at the Annual General Meeting for its considera-
tion and approval." 
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1 8~ The ADDUal Reportl of NCBRT for the yoar 1973-74, 197~7  

IDd 1975-76 were laid on the Table of Lot Sabha on 23-7-1975.-
~197  and 19·12-1977 respectively. The Minister concerned had Dot 

Ie id the 'statement sbowing reasons for delay' with auy of these Annual 
keports. Further, the 'Review' on tbe working of the CoUDcil had beeA 
Wei only with the Annual Report for 1975-76. The statement regardinJ. 
'Review" reads as UDder: 

liThe Government are in agreement with the Annual Report-
1975-76 and the Audit Report-1975-76 and hence DO review 
is being laid on the Table of the Sabha." 

1.9. The Ministl1y of Education, Social Welfare and Culture had, in 
tbeir communication dated 20 July, 1977, wbile explaining the reasons for-
delay in layillg the Annual Report for 1975-76 (which bad Dot been laid 
on the Table by then) stated inter alia as under: 

" •... the draft Annual Report for the year 1975-76 bas been 
approved by the Executive Committee ,at its meeting held on, 
30-12-1976. The same is to be placed before the Annual 
General Meeting of the Council for approval in accordance 
with Rule 71 of the Rules of the Council. The Annual General 
Meeting of the Council was fixed for 27-2-1977 but the meeting 
had to be postponed on account of unavoidable circUmstances. 
Steps are now being taken to convene this meeting .... " 

1.10. Noting that considerable delay was involved in laying the Audit 
and Annual Reports of NCERT, the Committee invited the representatives 
of the Ministl'y of Education, Social ~  and Culture and the National 
Council of Edu::ational Research and Training to explain the reasons there--
for at their sitting held on January 24, 1978. . 

1.11. On an enquiry as to when NCERT was set up and what were 
itt main objects, the representative of the Ministry of Education, Social" 
Welfore and Culture stated during evidence that it was set up in 1961 and 
its main objects were to advise the Government of India, the State Govern-
ments and other educational organisations and institutions on matters 
relating to education, to undertake the publication of books, periodicals 
and other literature as nught be necessary for the furtherance of its objects. 
to establish and conduct a National Institute of Education at the head-
quarters of the Government of India for the development of research, 
advanced training (both pre-service and m-service) of educational adminis-
traton, teacher-educators and other high level personnel required {or educa-
tion and the provision of exten'lion services. to establish and conduct re ... 
gional institutes in different parts of the country for the development of 
research, training and extension in general and for the development of 
multj-purpose Se:ondary lEducation in particular. 
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1.12'. WbUe explaining the amount of contributions received by the 
Nc;ERT during tbe ycars 1973-74, 1974-75 and 1975-76, the representa-
1M of the Ministry of Edu::ation and Social Welfare explained that dunn, 
1973-74 the Council received RI. 2,47,42,000 as grants-in-aid from toO' 
Government of India Rs. 14,32,859 as grants from Government of India 
and other agencies for specifi: projects and Rs. 54,913 as contributiona 
from other sources. In 1974-75, the COUDcil received Rs. 4,30,57,000 as. 
Jl'ants-in-aid from Government of India, Rs. 20,56,735 as grants frOID 
Government of India ,and other ag:ncies for specific projects and Rs. 8,755 
u contributions from other sources. Similarly, during 1975-76, 
RI. 4,80,99,000 were received as grants-in-aid from Government of India, 
Rs. 37,48,455 as grants front the Government of India and other ~ 

for specific ,projects and Rs. 50,158 as contributions from other sources. 

1.13. The Committee were informed that the financial adviser to tho 
Ministry was the financial adviser to the Council and the accounts were< 
under the overall supervision of the Financial Adviser. However, there 
was a specific delegation of financial powers which h,ad been approved by' 
the Executive Committee of the C ~  under which financial powers were' 
also enjoyed by the Director, Joint Director and Secretary. The witness 
further informed that the Council has its own internal finance unit under 
tbe Internal Fin an ci:al Adviser and therefore. only those matters were 
referred to the Financial Adviser of the Ministry on which, according to 
the Council, advice of FiDln:ial Adviser was necessary. However, all 
n;latters which did not fall within the ~  field were referred to the 
Financial Adviser. 

1.14. In reply to ,another question, the Committee were informed that 
the Finance Committee consisted of 5 members i.e., the Director of Council 
who was the Chairman, the Financial Adviser of tbe Ministry, the Joint 
Secretary of the Ministry un:.ier whose control the NCERT fell and two-
nominees of the Executive Committee. 

1.15. On being asked whether, during 1973-74, 1974-75 and 1975-76, 
any situation arose when the Finance Committee had to review the financial' 
position of the Council due to the accounts not being maintained properly, 
the representative of the Ministry exp:ained: 

"Ia 1974, they did review the position of the finances and thO' 
situation was rather difficult .at that time in the sense that 
reconciliation of accounts was pending for a very long time. 
Their stock and stores had not been verified for a long time. 
Their provident fund accounts were not reconciled for a Jong 
time. There were number of defects or mistakes. The Finlnce 
Committee after reviewing the position stated that the Council 
authorities must Jay down a specific time-table for audit and 
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rectification of these identified mistakes and they should repon 
in every subsequent Finance Committee meeting the progreu 
of each of these identified items. That is how the backlos 
was made up. Verification of stock and stores had been recti-
fied under the supervision, control and guidan<:e of the Finance 
Committee." 

1.16. Rule 700) of the Rules of the National Council of Educational 
Research and Training ~  as under: 

"The Council shall maintain proper accounts and other relevant 
records and prepare annual accounts comprising the receipts 
and payment Account, statement of Liabilities in such form aI 
may be prescribed by the Government of India in consultation 
with the Comptroller and Auditor General of India." 

Inviting attention of the witness to the above mentioned Rule, the Com-
mittee enquired whether the form as mentioned in Rule had been prescribed , 
by the Government. The witness answered in the affirm,ative. 

1.17. Inviting the attention of the representative of the Min istry to 
Rule 70Civ) of the Rules of N.C.E.R.T. the Committee enquired whether 
any administrative instructions were issued specifying the time limit within 
which the audit report would be sent to the Government for laying the same 
before Parliament. The Chief Accounts Officer of NCERT stated: 

"As far as J know, there W,1S no instruction prior to June, 1976 
when this Committee laid down the time-schedule that the 
accounts must invariab:y be completed with in three months or 
the close of the year. Prior to June, 1976, there was no time-
schedule but, even so, we were preparing the accounts every 
year in about six months time and writing to the AGCR. T ~ 

were also ,auditing the accounts and sending the draft report\. 
and were sending replies thereto. The final audit report of 
. the CAG was taking some tir.!e." 

Then the representative of tbe Ministry added tbat the Ministry of Finance 
bad issued instructions that the CAG audit must be completed within 8 
certain time. 

1.18. In a ~  note dated 7 March, 1978, the Ministry of Edu-
cation, Social Welfare and Culture stated inter alia as under: 

"After the close of the year, the annual accounts of the Council 
(including the Regional Colleges of Education and Field 
A ~  Offices) are compiled and made available to tbe 
AGCR for the purpose of audit on behalf of the Comptroller 
and Auditor General of India as prescribed in the rules of the 
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Council. On completion of the audit the AGCR prepares a 
Draft Audit Report so that the final Audit Report may be 
prepared after taking into account the comments of the organi-
lation. Thereafter the AGCR submits th: final audit report to 
the Ministry in English and Hindi which is got printed by tho 
Council. The Audit Report of the Council is then submitted 
to the Finance Committee, the Executive Committee and tho 
General Body of the Council. The printed Audit Report is 
sent to the Government of India and the Government causes 
the same to be laid before the Houses of Parliament. 

In order to ,avoid delays in the laying of Reports and Accounts of 
autonomous organisations and to achieve some uniformity in 
this regard, the Committee on Papers laid on the Table recom-
mend a time schedule. Special instructions were issued in this 
behalf by the Government of India, Ministry of Education and 
Social Welfare on lst April, 1976. The instructions, inter 
alia, prescribe that the Audit Report will be laid before tho 
Parliament within 9 months of the close of  the financial year. 
There was delay in the submission of Audit Report for tho 
years 1973-74, 1974-75 and 1975-76. A statement indicating 
the v.arious stages involved in the finalisation of audit report for 
the 3 years in question in given in Appendix I. So far as tho 
audit report for 1976-77 is concerned, the draft audit report 
bas not been received SO far, although the AGCR has com-
pleted the Audit of  the NCERT Headquarters and the other 
units of the NCERT located in Delhi in December, 1977." 

1.19. Notiug that it took 3 ~  to lay the Audit Report for 1973-74 
before Parliament the Committee enquired during evidence whether any 
action was taken against any officer of the Council for not maintaining the 
'accounts properly. The representative of the Ministry ,replied in the 
aegative. 

1.20. In a subsequent nota dated 20 April, 1978, the Ministry of Educa-
tion, Social Welfare and Culture stated inler alia as under: 

"In order to avoid delays in the laying of reports and audited 
accounts of autonomous organis,ations before the Parliament,. 
the Committee on Papers laid on the Table recommended a 
time schedule in its report for 1975-76. Specific instructioDl 
were issued in this behalf by the Government of India,  Ministly 
of Education and Social Welfare on 1st April, 1976. Prior to 
this, no specific time limit had been prescribed for the ~

tion of the accounts, audit reports and their presentation ro 
tho Parliament. 



'. ne·time takeDin finalisation -Glthe audit reporliD ,the precodiD& . 
years uindicated below:-

Year -Date of Fi;;lil!1tlon Time taken 
of Audit Report 

1970-71 October 1973 31 montbs 
1971-72 February 1975 35 montbs 
ID72-7S August 1975 29 montbl 
-1873-74 April 197ft 25 months 
1974-75 December 197~ 21 moutbs 

1975-78 June 1977 15 m'lntbs 

1976-77 April J978 13 months -----_.-
It will be seen from the above th,at prior to 1973-74, the time taken 

in finalisation of Audit Report was 2i years to 3 years; hoW-
ever, with each successive year from 1973-74 onwards, tho 
time-gap has been progressively reduced thus registering .' 
distinct and marked improvement over the past years. Tho 
reasons for delay in fin.'1lisation of the audit report 
may be attributed to the absence of a time bound 
schedule; in any case, .... for the years 1973-74, 1974-75 
and 1975-76 the Council prepared its accounts wi:,hin 6 to 7 
months of the close of the financial year and made them 
available for audit and also promptly replied to queries made 
by the AGCR from time to time except in one caSe where 
lnforma'ion bad to be collected from field unlts, Under tho 
circumstances, the question of issuing any charge sheet or tak-
ing action against any ofllcer is not called 'for," 

1.21. On an enquiry whether the Audit was reminded in writing to 
expedite the finalisatjl In of audit reports, the Chief Accounts Officer of 
NCERT stated that it was not the practice to write. However, he had met 
the Deputy Accountant General in ~  th-reto. S ~ this tho 
Secretarv. NCERT added that in Oct'lber, 1975 when accounts were com-
'91C!ed, the Counell \lITOre to AOCR but subsequentJy wben tho Audia 
Party audited the accounts but the draft report was not forthcoming the 
·Council did not remind. 

1.22, According to the Audit Report for 1973-74 "RfOcks of 7304 
ti1ms of tbe Central Film Librarv of tbe Department of Teaehin. Aids of 
t'-e Council. of a value of Ro;. 28.99 1akh!'! have not been J)hvsically verified 
since 1969-70". The C ~ e'1'1u;,'e1 ab:lut the difficulties corninl 
!n tbe wav of ~ ~ th'lt pl1v!'IIr.",nv ~  The reprc!'Ientative ot tho 
M"mlstry li'tated tbat the Central Film Library being a leu ding library P" 
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·Alma OD loaDs. Moreover, the films ·remaiaed a1ftYi ill circulation with 
tile mult that ,physical verification was delayed. ,However, a physical veri-
·,ticatio.o bad been ~  6 months back. As regards. ipbysical ·verifica-
tion of other ltores of the Department of Teac:biog Aids of the value of 
.lb. 9.88 lakba. the witDeu staled that the Departmcot of TeachiDs Aids 
was the. ooly Department the stores of which had not ,been vetified due to 
various ramifications of the Ccotral Film Library and also due to various 
embezzlements noticed in the Department for which disciplinary action 
against the bead of ODe or two officers of that Department was in progress. 
However, a ·Committee had been appointed four months ,back for the 
physical verification of the stores. . 

1.23. When asked about the position of the Audit Report. for 1 97~ 77 
.. !lich had not been laid before Parliament, the witness ~  that the 
accounts of NCERT tor 197~77 had been prepared in time i.e., in Juno, 
IY77. and the Audit was approached in July, 1977 to audit the accounts. 
The Council did not remind the AGCR in writing. However, the Chief 
Accounts Officer of the Council met personally the Deputy Accountant 
U.:neral who in tum told him that they were short of audit parties. How-
CVl:r, the audit Party visited the headquarters in October, 1977. The 
Council had four eshtbli&hments in Delhi and regional colleges outsi ~ 
Delhi. 

1.24. In reply to a question, the Committee were Informed that the 
Council received the recommendation of the Committee made in para 3.S 
at the First Report (Fifth Lok Sabha) about laying of annual and audit 
reports of the autonomous bodies within 9 months of the close of the 
accounting Year, only in July, 1976. On an enquiry as to when the recom-
mendations of the Committee would be complied with, the representative 
of the Ministry stated that this year it would be difficult as they were await-
ing the formal instruction from the Ministry of Finance regarding the 
procedure etc. 

1.25. On being asked whether the Ministry examined the Annual Re-
ports of NCERT and .gave their comments thereon, the representative of 
the Ministry replied that the Ministry did not examine them separatelY 
because of the Miniltry's representative being thereon the Executive 
Committee of the Council which approvad those Reports. However, when 
the papers were laid on the Table of the HOUBe the Reports were brought 
to the notice of the Secretary in the MiDistl'Y. 

1.26. As regards steps taken to avoId delay Intrans1.tfnn dfReportI 
Into Hindi the ~  of theMinistryin·onned the Committee that 
the CouDCil had been adVised to 1treDltben theirtrlDllation macliinery. 
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1.27. The Audit Report ad Annual Report for 1976-77 were nOt laid 
011 the Table of the House within the stipulated period i.e., by 31st Decem-
ber, 19;7. The Minister of Education, Social Welfare and Culture laid 
on the Table of the Lot Sabha on 20th March 1978 a statement showin& 
rt350DS why the Audit and Annual Reports for 1976-17 could not be laid 
on the Table of the House within the stipulated period. The statement 
reads .. under: 

"According to time schedule laid down in the First Report of the 
Committee 0::1 Papers laid on the Table. the Audit Reportl 
Annual Repon for 1976-77 in respect of National Council of 
Educational Research and Training (NCE'RT). an autono-
mous body under the Ministry of Education and Social Wel-
fare, was rCljuired to be laid before the Parliament by 31 st 
December, 1977. The Ministry has not been able to lay the 
Reports before the Parliament by the due date. The reasons 
for non-compliance with this requirement have been delay in 
completing the audit of the accounts of NCERT by the AGCR. 
The Annual A,ccounts for 1976-77 were ready by 30th June, 
1977 and 0:1 23rd July. 1977 AGCR was requested by the 
NCERT to undertake the audit of the accounts. The AGCR 
has since completed the audit but a draft audit report for ans-
wering qneries by NCERT has not been received in NCERT. 
The ~  will be able to lay the audit report before the 
Parliament as loon as the final repon from AGCR is received 
and printed copies arc made available by NCERT. 

AI regards Annum Report for 1976-77. it may be mentioned that 
NCERT has to compile this report after collecting relevant 
material from its various departments and the 4 Regional 
Colleles which are stationed at Ajmer, Bhubaneswar Bhopal, 
Mysore and ~ Field Adviser's OfIiccs located in various partl 
of the country. 

The dmft Annual Report for 1976-77 haS already been prepared by 
NCERT anLl approved by its Executive Committee. The re-
port is also required fo be approved by the General Body of 
the Council before it is finaDy printed. It was included in the 
Agenda Papers of the meeting of the General Body scheduled 
to be held on 9th March but the meeting has been postponed 
due to the Budget S ~ of the State Assemblies. It will be 
laid before the Parliament as early as possible.· 

1.28. The English venion of the Audit Report on the .("Counts 'of 
,NCBRT for 1976-77 was laid on the Table of Lok Sabh" on 8th May 
1978 Ilonpith a statement IIhowing reUDns far not laying the Hindi vcr-
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lion thereof siinultaneously. The Hindi version of the Audit  Report for 
1976-77 was then laid on the Table on 18th July, 1978. 

1.29. The Annual 1U:port of NCERT for tbe year 1976-77 was lalc! 

on the Table of Lok Sabha on 14-8-1978 aloogwith a statement that "the 
Government are in agreement with the Annual Report 1976-77 and hence 
no 'Review' is being laid on the Ta.ble of the Sabha." 

1.30. Similarly, the Annual Report for 1977-7b YVas laid on the Table 

on 18-12-1978 alongwith a statement to ~  effect that "Government are 
in agreement with the Annu'al Report 1977-78 and hence no 'Review' is 

being laid on the Table of the Sabha." 

1.31. The Audit Report on the accounts of the NeERT for the year 
1977-78 which should have been laid on the Table  of the House by the 
end of 1978, has not been laid so far. However, the Minister of Education, 
Social Welfare and Culture has on 12-3-1979 laid on the Table of Lok 
Sabha a statement explaining reasons for not laying the Audit Reports for 

1977-78 of the Council within the stipulated period, which reads inter alia 
as under: 

"While the A,nnual Report of the NOERT was laid on the Table 

of the respective Houses before the due date it has not been 
possible to fulfil the stipulation in respect of the Audit 'Report 
so far. The reason for non-compliance has been the delay by 
the Comptroller & Auditor General's Office in completing the 
audit. This delay is stated to be on account of the fact that 
tile Audit Party of the Comptroller & Auditor General has 

undertaken this year a 'Review-cum-Audit' of the NCERT. 

The draft Audit Report was sent by the Comptroller & Auditor 
General to the NCERT on January 2, 1979. The comments 

regarding the same were finalised and sent to the Comptroller 

& Auditor General on January 5. 1979. 

It is expected that the Audit Report wi11 be ready very soon and 
will be laid before the Parliament in the current session." 

1.32. The Committee re,vet to note that despite the express pro.visIolII 
of Rule 70(iv) of the Rules of National Council of Educational Researdl 

and Training that the accounts 0' tbe counen as certified by tile 
Comptroller and Auditor General of India shall be forwarded to the CenanI 
Government and tbat Govemment shaD cause the same to be laid before 
Parliament, the Audit Reports on the accouuts of the Natio_1 COUDdI 01 
Ech.cational Research and TraininR in respect of 19'73.'74, 19'74-75 ad 

19'75-76 were laid o.ft the Table of Lok Sablta a" late as on 4-4-19'77, 
13-6-19'7'7 and 19-12-19'7'7 respectively, I.e •• 36 mouths, 26, month" _d 
201 months after the close of the relevant accounting year. 

4803 LS-2. 
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r 33. On persual of the 'statement showing reasons for delay wlllell " .. 
laid alongwith the Audit Reports for 1973-74, 1974-75 and 1975-7', dill 
Committee note that the delay has been attributed only to the time takea by 
the Audit in auditing the acc:ounts but from the information furnished suit-

sequeatly by the Ministry of F..duc:ation, Sodal 'WeHare aad Cultore, the 
fommittee observe that tho,ugh the Audit had taken quite a loag time la 
I;uditing the 8C ~ for all these years yet the whole blame for the delay 

c:annot be thrown on them exdusively. The NCERT c:annot be absolved 
of Its responsibility in c:ontributiag towards delay as it took abo.ut 8 mouths, 
7 mouths and 6 months in compiling the accounts for J973-74, 1974-75 
and 1975-76 respectively after the close of the acc:ounting year. 

1.34. During the c:oune of evidenc:e, the Committee were !informed 
that it was not the prac:tice to remind the Audit in writing and that the 
Chief Ac:counts Officer of NCERT had met the Depotv Acc:ountant General 
and had reminded him verbally. In the Committee's' opinion the res;ou-
bility of, the Council did not cease after it had handed over the aceotllds 

to the Audit for auditing. Much of the delay could have been obviated 
had the Audit authorities been reminded in Wll'itinl! persistenOy and at 
regular intervals so as to ~  the Audit Reports expedited at tbe other end. 

1.35. The Committee need hardly stress that in tase the Audit Report 
is not ~ within a reasonable time, the MinMr.y or the orgBDisa-
tion concerned should immediately take up the matter with the Audit 

authorities, so that there is no avoidable delay. 

1.36. T ~ Committee are con .. trained to ob..;erve that due care was not 
taken in preparing the 'statements showing reasons for delay' whim were 
laid a10ngwith the Audit Reports fOr 1973-74, 1974-75 and 1975-76, 
inasmuch as these do not give a clear picture of the extent of delay at 
vario,us stages involved in the compilation of accounts bv NCERT and 
finalisation and submission of audit reports by the Audit  Department. 
In the absence of suc:h details the House i5 deprived of the actual reasolUi 

and the factors responsible for the delay and it tan not suggest remedial 
mea.llures to cut dm.tl such delays in future. 

1.37. The Committee, therefo.re, recommend that in the 'delay state-
ment' the CY()vernment should invariably indicate in c:hTOnological order aU 
the relevant dates about various stages involved in the preparation 01 
aCcounts and ftnalisation of audit reports. 1be delay statements sIIould 
specify the datC<j about compilation of ~  their submission to AlUla, 

receipt of the draft audit report, replies ,aven on points raised by the 
Audit in the draft audit report, receipt of final Audit Report from the 
Audit. translation of the certified accounts and alldit report info Hindi and 
their printing, etc. 
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1.38. The Committee also note from the information furnished by the 
Ministry of Eduaation, Sotial Welfare and Culture that after completina 
the audit on tile accounb of NCERT for 1973-74 in February, 1975 the 
AGCR furnished the draft Audit Report in July, 1975. Tbe draft Audit 
Report contained 8 paras and after some correspondence their number was 
reduced to 4 and then the Audit Report was sent to the Ministry in April, 
1976 i.e., aboat 9 months afler tbe draft Audit Report had been received by 
the Council. The Committee are of the opinion thai as lar as possible 
necessary darifications sought by tbe Audit might be given at a meeting 
0( the accounts oOicers of the Council Bnd the officers conducting the 
audit instead of entering intQ long and protracted correspondence. This 
would go a 10111 way in reducing delay in finaUsation of the Audit Report. 

1.39. i'rom the information furnished by the Ministry of tAlucation, 
Sodal Welfare and Culture vide their communication dated 20 July, 1977 
the Coounittee note that the draft Annual Repo.rt for 1975-76 as approved 
by the Executive Committee on 30-12·1976 was to be placed before the 
Annual General Meeting of the Council on 27-2-1977 but the meetina was 
postponed on account of 'una\'oidable circumstances', The Ministry had 
also !luted that "steps are now (July, 1977) being taken to, convene thiJ 
meeting". Thus, after the report was approved by the Executive Committee, 
the NCERT took about a year in completing the other formalities Uke 
reconvening the Annual General Meeting to get the Report adopted thereat, 
printing, translating and fioaUy laying that Report on tbe Table of the 
House. Tbe Committee are constrained tQ observe that the Ministry took a 
casual nole of the recommendation contained in para 3.5 of their F'U"St 
Report (Fifth Lok Sabba) which lays down that the Annual Reports toge-
ther with the alldited aCCOUIIts and Audit Report of an autonomous organi-
sation should be presented to Parliament within 9 month... 0.1 the close of 
the accounting year. Had the Ministry been more serious Bnd vigilant and 
taken prompt steps to get the Annual Report for 1975-76 apprQved by the 
General Body of the Coundl, the Report could have been laid much earUer. 
It is needless to point out that tbe very idea behind laying reports about the 
functioning of an organisatio.n Uke NCERT wherein huge sums of money are 
spent by the Government out of the funds voted by Parliament, is negaled 
if the reports are not laid before Parliament within a rea..'ionable time. The 
Annual and Audit Reports of an organisation are the only media througb 
whicb Parliament can know and judge its performance and achievements 
during a particular year for the purpose of determining the quantlbD 01 
funds which might be allocated to sue .. an organisation for the next foBow-
inl ,ear. 

1.40. 1be Committee trust that the recommendation contained in para 
3.5 of their First Report (Fifth Lok Sabha) would be implemented in letter 
and spirit by the Ministry of Education, Social Welfare and Culture and 



1" 
tbe ADDual aDd Audit Reports of ~T would henceforward be laid 
before Parliament within the stipulated period. of 9 IDODths after the close 
ot the aceoonting year. II for aDy reason, the report, audited acconnts and 
audit report C8DD0t be laid ~ the stipulated period 01 nine months, 
tile MinIstry should lay within 30 days of the expiry of the prescribed 
period or .. soon .. the House meets, whichever is later, a statement 
esplaining the reasons why the .report and ~O  could RQt be laid within 
the stipulated period. 

1.41. The Committee note that althoup there is no eaabliaa proviliOD 

in tile Rules 01 the National Councn of Etb:ational Resea"h and TraiaiDi 
for .yina Ita ADDual Repons before Parliament yet tile ~ 01 EtIa-
c:atioD, SodaI Welfare and Culture lay the Annual Repo.rts 01 the COBDCn 
on the Table of the House. The Committee further note .... t the nles 
of the CooncR are also silent about the time limit within which its audit 
reports are required to be laid on the Table of tile House. . 

1.42. The ColDJDittee, therefore, ~  .... t urgent steps should 
be taken to alDend the Rules of NCERT so .. to incorporate therein neces-
sary p!Ovislons makin. it obligatory on the part ot the GoverlUDent to lay 
on the Table of both Rouses of P ~  .. t the Annual and Audit Repor1ll 

of NCERT within 9 1D0nths of the close of its accountinK year. 

NEW DELm; 

April 2, 1979 . 

phaitra 12, 1901 (Saka) 

KANW AR LAL GUPTA, 

Chairman, 

Committee on Papers laid on the Table. 
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APPENDIX U 

Summary of Recommendations/observations contained in the Report 
-... _. -----------_.---------._. __ ._--.-.. --.. -----
s. No. Reference to 

Para No. of the 
Repon 

Summary of Recommendations/ 
Observations 

-----, .. -----------_._--._._---.. ----------
1 2 3 

1 1.32 The Committee regret to note that despite the 
express provisions of Rule 70(iv) of the Rules of 
National Council of Educational Research and Train-
ing that the accounts of the Council as certified by 
the Comptroller and Auditor General of India sl\a11 
be forwarded to the Central Government and that 
Government shall cause the same to be laid befon 
Parliament, the Audit Reports on the accounts of the 
National Council of Educational Research and Tram-
ing in respect of 1973-74, 1974-75 and 1975-76 wen 
laid OIl the Table of Lok Sabha as late as on 
4-4-1977, 13-6-1977 and 19-12-1977, .respectively, 
i.e., 36 months, 26t months and 20t months after the 
close of the relevant accounting year. 

2 1.33 On perusal of the 'statement showing reasons 
for delay' which was laid alongwith the Audit Reports 
for 1973-74, 1974-75 and 1975-76, the Committee 
note that the delay has been attributed only to the 
time taken by the Audit in auditing the accounts ~  

from the information furnished subsequently by the 
Ministry of Education, Social Welfare and Culture, 
the Committee observe that though the Audit had 
taken quite a loog time in auditing the accounts for 
all these years yet the whole blame for the delay 
cannot be thrown on them exclusively. The NOERT 
cannot be absolved of its responsibility in contri-
buting towards delay as it took about 8 monb, 7 
months and 6 months in compiling the accounts for 
1973-74, 1974-75 and 1975-76, respectively, after 
the close of the accounting year. 

18 
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3 1.3l During the course of evidence, the Committee 
were informed that it was not the practice to remind 
the Audit in writing and that the Chief Ap:ouata 
OJIicer of NCERT had met the Deputy Accountant 
General and -had reminded him verbally. In tha 
Committee's opinion the responsibility of the Council 
did not cease after it had handed over the accounts 
to the Audit for auditing. Much of the delay could 
have been obviated had the Audit authorities been 
reminded in writing persistently and at regular 
intervals so as to get the Audit Reports expedited at 
the other end. 

1.35 The Committee need hardly suess that in case 
the Audit Report is not forthcoming within a reason-
a.ble time, the Ministry or the organisation concerned 
should immediately take up the matter with the Audit 
authorities, so that there is no avoidable delay. 

S 1.36 The Committee are constrained to observe that 
due care was not taken in preparing the 'statements 
showing reasons for delay' which were laid alongwith 
the Audit Reports for 1973-74, 1974-75 and 
1975-76, inasmuch as these do not give a clear 
p;cture of the extent of delay at various stages 
involved in the compilation of accounts by NCERT 
and finalisation and submission of audit reports by 
the Audit Department. In the absence of such details 
the House is deprived of the actual reasons and the 
factors -responsible for the delay and it cannot sug-
gest remedial measurCti to cut down such delays in 
future. 

6 1.37 The Committee. therefore, recommend that in 
the 'delay statement' the Government should invari-
ably indicate in chronolOJrical order all the relevant 
dates about various stages involved in the preparation 
of accounts and finalisation of audit reports. The 
delay statements should specify the dates about com-
pilation of accounts, their submission to Audit, 
receipt of the draft audit report. replies given on 
points raised by the Audit in the draft audit report, 

-------'--_._. __ . - ....... _-----_ .. _-._--
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---------------------
receipt of final Audit Report from the Audit, transla-
tion of the certified accounts and audit report into 
Hindi and their printing, etc. 

7 1.38 The Committee also note from the information 
furnished by the Ministry of Education, Social Wel-
fare and Culture that after completing the audit on 
the accounts o'f NCERT for 1973-74 in February, 
1975 the AGCR furnished the draft audit report in 
July, 1975. The draft Audit Report contained 8 para 
and after some correspondence their number was re-
duced to 4 and then the Audit Report was sent to th_ 
Ministry in April, 1966 i.e., about 9 months after the 
draft audit report had been received by the Council. 
The Committee are of the opinion that as far as possi-
ble necessary clarifications sought by the Audit might 
be given at a meeting of the accounts officers of the 
Council and the Officers conducting the audit instead 
of entering into long and protracted correspondence. 
This would go a long way in reducing delay in finali-
aation of the audit report. 

• 1.39 From the information furnished by the Minis-
try of Education, Social Wel'fare and Culture vide 
their communication dated 20th July, t 977 the Com-
mittee note that the draft Annual Report for 1975-76 
as approved by the Executive Committee on 30th 
December 1976 was to be placed before the Annual 
General Meeting of the Council on 27th February, 
1977 but the meeting was postponed on account of 
'unavoidable circumstances'. The Ministry had also 
stated that "steps are now (July, 1977) being taken 
to convene this meeting". Thus, after the report was 
approved by the Executive Committee, the NCERT 
took about a year in completing the other formalities 
like reconvening the Annual General Meetin!! to get 
the Report adopted thereat, ~  translating and 
finally laying that Report on the Table of the House. 
The Committee are constrained to observe that the 
Ministry took a casual note of the recommendation 
contained in para 3.5 of theit Fitst Report (Fifth Lot 
Sabha) which lays dO'fm that the Annual Reports to-
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gerber with the audited accounts and audit Report 01 
an autonomous organisation should be presented to 
Parliament within 9 months of the close of the ac-
counting year. Had the Ministry been more serious 
and vi&ilant and taken prompt steps to get the Annual 
Report for 1975-76 approved by the General body 
of the Council, the Report could have been laid much 
earlier. I t is needless to point out that the very idea 
behind laying reports about the functioning of an 

. ;: organisation like NCERT wherein huge sums of 
money are spent by the Government out of the funds 
voted by Parliament, is negated if the reports are 
noi laid before Parliament within a reasonable time. 
The Annual and Audit reports of an organisation are 
the only media through which Parliament can know 
and judge its performance and achievements during a 
particular year for the purpose of determining the! 
quantum of funds which might be allocated to such 
an organisation for the next following year. 

1.40 The Committee trust thllt the recommendation 
contained in para 3.5 of their First Report (Fifth Lot 
Sabha) would be implemented in letter and spirit by 
the Ministry of Education, Social WelIare and Culture 
and the Annual and Audit 'Reports of NCERT would 
henceforward be laid before Parliament within the 
stipulated period of 9 months after the close of tho 
accounting year. If for any reason, the report, audited 
accounts and audit report cannot be laid within the 
stipulated period of nine months, the Ministry should 
lay within 30 days of the expiry of the prescribed 
period or as soon as the House meets, whichever is 
later, a statement explaining the reasons why the 
report and accounts could not be laid within the 
stipulated period. 

10 1.4 t The Committee note that although there is no 
enabling provision in the Rules of the National Coun-
cil of Educational Research and Training for laying ita 
Annual Reports before Parliament yet the Ministry 
oT Education, Social Welfare and Culture lay the 
Annual Reports of the Council on the Table of tho 

---- -" -------_._-_ .. __ . ---.--------. --
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House. The Committee furthc[ note that tho rults of 
the Council are also silent about the time limit within 
which its audit reports are required to be laid on the 
Table of the House. 

11 1.42 The Committee, therefore, recommend that 
urgent steps should be taken to amend the Rules of 
NCERT so as to incorporate therein necessary pr0vi-
sions making it obligatory on the pan of the Govem-
ment to lay on the Table of both Houses of 
Parliament the Annual and Audit Reports of NCER.'l 
within 9 months of the close of its accountJna ,ar. 

-_ •. __ . _._ ... ----.-. -.--.. -.•. ---
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